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C.P. No. (IB)128/ALD/2017

Shri Anil Kumar, PCS for petitioner. Advocate, Shri Rahul Agarwal for the
Corporate Debtor Company.

Since, an issue of maintainability of the present petition U/s 11 of the I &
B Code is involved and an identical issue, has reported to have been seized off by
the Hon’ble NCLAT in pending appeal No. 278/2017, in the matter of M/s
Bhushan Power & Steel Ltd. Vs. Deepak Fastener Ltd., wherein, a decision is

expected very soon and which may have bearing in the present matter.
Therefore, by considering these circumstances, the matter is further
adjourned for argument on its maintainability.

The matter be listed on 8" December, 2017.
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